IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.857/99

AM. Bikshapathi

ve,

1, Sr. Supdt. of Pest Offices
Hyderabad South East Divn,
Hyderabad

‘2. Chief Postmaster Genl,.

AP Circle, Hyderabad

3. Direcbor of Postal Services
Hyderabad City Region
Hyderabad

Coumsel for the applicant

Counsel for the respondents

Coram

Adom., Mr. Justiee D.H, Nasir, Vice Chairman

Hon., Mr. H. Rajendra Prasad, Member(Admnzzgyx
.

Applicant

Respondeants

8. Ramakrishna Rao
Advocate

K. Naraharl
OGSC

“l




OA.857/99 dt.8-6-99
Order

Orsl order (per Hom. Mr. H. Rajemdra Prasad, Member (Admn))

Heard Mr, 5. Ramakrishma Rao amd Mr. Narahari for
the oppesite parties,
1. The applicant is aggrieved by the notifigation
(No.B3/BGP/Narkhoda) dated 16-4-1939 (page 6 Aanex,I)
issued by Respondent-1l, om the groumd that his appeal
against pemalty of removal imposed om him by Respoadent -3
is pending consideratiom of Respoadent-2, It is pointed
eut that as per the instructions of DG P&T Lr.No.43-4/77-
Pen, dated 18-5-1979 the impugmed actiom is incorrect. An

extract of the said instructions 1is as under :

"Even in?aaaa where an appointment is made to fill
the vacancy caused by the dismissal/removal of an ED
Agent and the dismissed/removed employee has not exhaust-
ed all chamnels of appeal, the appoiantment should oaly
be provisional.,, Tte cffar of JEnaintment shumld-be i
the £orm enmexcd (Amaexure-B)".

2. The OA is disposed of with the following
directions :

a) No final actiom shall be takeam for the present by
Respoadent-1 im pursuamrce of the impugmed motification,
while the process of solectio%nay be proceesdad with, no

final appointment shall be issued ia favour of aay

candidate, until the appeal submitted by the applicant

is disposed, of.




b) The app=al submitted by the applicant (Anmex,II)
shall be disposed of by Respondent-2, or any other
approved Appellate autherity, withim 45 days from today.

3. The OA is djsposed of. No costs.

(H. Rajey Prasad) (D.H. Nasir)
Membe dmn.) vVige Chairman

— J_;____ et

Dated 3 June B, 1999
Dictated in Opea Court ﬁwﬂd7
s




